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Statement of Objects and Reasons

In a view of simplification, implementation of sections of clarification of

rights and smooth conduct of proceeding, in the Uttarakhand Road Structure
Safety Act, 2014 amendment is proposed in said act.
2- The proposed bill fulfills the aforesaid ebjectives.

Satpal Maharaj
Minister.
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iHE UTTARAKHAND ROAD INFRASTRUCTURE PROTECTION (Amendment) Bill,2023
(Uttarakhand Bill No. of 2023)
A
Bill

further to amend the Uttarakhand Road Infrastructure Protection Act, 2014 (Act No.
15 of 2014).

Be it enacted by the Uttarakhand Legislative Assembly in the seventy-fourth Year of the
Republic of India, as follows:-

Short title and . () This Act may be called the Uttarakhand Road Infrastructure
Commencement Protection (Amendment) Act, 2023.
(2) It shall come into force at once.
Amendment of 2. In Section 2 of the Uttarakhand Road Infrastructure Protection
Section 2 Act, 2014, clause (n), (0) & (s) shall be substituted, as follows
namely:-

“(n) “Prescribed authority” means any authority not below the rank
of Assistant Engineer of Uttarakhand Public Works .
Department, appointed by the Government by notification, in
the Official Gazette, to petform any or all of the functions as
conferred under him under this Act and the rules made
thereunder;

(0) “Revisional authority” means Engineer-in-Chief, HoD, of
Public Works Department, Uttarakhand, appointed by the
Government, by notification, in the Official Gazette, to
perform any or all of the functions as conferred under him
under this Act and the rules made thereunder;

(s) “Work Inspector” means any authority not below the rank of
Junior Engineer of Uttarakhand Public Works Department,
appointed by the Government by notification, in the Qfficial
Gazette, to perform any or all of the functions as conferred
under him under this Act and the rules made thereunder.”
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